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Uttarakhand Pollution Control Board
"Gauradevi Paryavaran Bhawan"EME\!7/ 468, lT Park, Sahastradhara

Web : www,ueppcb.uk.gov.i
Road, Dehra Dun (Uttarakhand)

n. E-mail : msukpcb@yahoo.com

HEAD OFFICE

Ref,: UKPCB/H0/Gen-183.569/2022 I ) Dateie}'08.2022

To,
M/s Ashok Stone Crusher,
Vill. Chorpani, Tehsil Ramnagar,

District Nainital (Uttarakhand)

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act' 1981, as

amended.

WHEREAS, the Central Government has made the Air (Prevention and Control of Pollution) Act,

1981; and vide provisions of these Acts every air polluting industry/uniUoperation/process is

required to obtain consent to establish and consent to operate from the State Pollution Control

Board; and

WHEREAS, for the purpose of protecting and improving the quality of environment and preventing

and abating environmental pollution, the standards for emission of environmental pollutants from

the industries, operations or processes have been specified under the Environment (Protection)

Rules, 1986; and it is mandatory to every industry, operations or processes lo keep their emission
quality within the specified norms, all the time; and

WHEREAS, M/S Ashok Stone Crusher, located at Vill. Chorpani, Tehsil Ramnagar, District
Nainital, Uttarakhand (herein after referred as "Unit") is a stone crushing industry and categorized
under orange category of industrial sector; and

WHEREAS, standards for stone crushing unrts are notified under the Environment (Protection)

Rules, 1986; and every stone crushing unit is required to strictly adhere to prescribed norms; and

WHEREAS, the Hon'ble National Green Tribunal (NGT) in the matter of O.A. No. 396/2022 titled
as "Gopal Chandra Vanwassi Versus SDM Ramnagar on dated 27.05.2022, issued lnter a/la

following directions:

2. The factual averments made in the application require due veification and immediate
remedial action by the concemed authorities. Accordingly, we constitute a Joint Commtttee
of State PCB and District Magistrate, Nainital, and directthe Joint Committee to meet within
four weeks, undeiake site yislts to a// 16 Stone Crushers, look into the grievances of the
applicant and take remedial action by following due process of /aw, The State PCB will be
the Nodal agency for coordination and compliance. Factual and Action Taken Repod may
aver all relevant aspects including siting criteia, compliance with consent conditions,
installation and functioning of pollution control measures. Factual and Action Taken Repoi
may be furnished within two months by e-mail at judicial-ngt@gov.in preferably in lhe form
of searchable PDF/OCR Suppol PDF and not in the form of lmage PDF,

WHEREAS, in compliance of order of the Hon'ble NGT, Joint Committee inspected the stone
crushing Units in questions on dated 21.06.2022 to 22.06.2022 and observed following
deficiencies with respect to provisions of the Environment (Protection) Rules, 1986 as amended
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and the Uttarakhand Stone Crusher, Screening Plant, Mobile Stone Crusher, Screening
Plant, Pulverizer Plant, Hotmix Plant, Readymix Plant Anugya Nitti, 2021:

1. The Unit has not developed green belt as per provisions of the Uttarakhand Slone Crusher
Policy,2021.

2. The Unit has not provided inlerlocking of manufacturing process and operation of air pollution

control systems,

3, The Unit has not provided temper proof electronic water mater and daily water consumption
log book is not maintained,

AND NOW THEREFORE, considering the observations of the Joint Committee, and in exercise of

the powers conferred under Section 31 (A) of the Air (Prevention and Control of Pollution) Act, 1981

as amended, with approval of the Competent Authority of the Board, notice is hereby served to the

Unit to Show Cause within 30 days of issue of this notice, so as why an Environmental

Compensation, in compliance of order of the Hon'ble NGT in the matter of 0A No. 593/2017 and

subsequent decision taken and procedure adopted by the State Board in its 23rd Board Meeting

held on 29.11.2019, be not imposed against the occupie(s) of Unit and closure order be issued

under the provisions of the Air (Prevention and Control of Pollution) Act, 'l9Bl, as amended, and

concerned authority be direcled to discontinue power/water supply of the Unit ?

S.P. S bu IFS

Memb retary

to: 6lc jB
District Magistrate, Nainital for kind information please.

Regional Officer, UKPCB, Regional Office, Haldwani (Nainital) for information and

necessary action. Compliance verification report be forwarded to this offlce in due course

of time.

Consent file of tvUS Ashok Stone Crusher, Vill. Chorpani, Tehsil Ramnagar, District Nainital,

Mem er
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Uttarakhand.

4. Guard File.
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Uttarakhand Pollution Control Board
"Gauradevi Paryavaran Bhawan"

468, lT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
Web : www.ueppcb.uk.gov.in. E-mail : msukpcb@yahoo.com

HEAD OFFICE

Ref . : UKPCB/HO/Gen.1 83.569i20221 6 Date:{}08.2022
Speed Post

To,

M/s Pannu Stone Crusher,
Vill. Shobanpur, Tehsil Ramnagar,
District Nainital (Uttarakhand)

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act - 1981,

as amended.

WHEREAS, the Central Government has made the Air (Prevention and Control of Pollution)
Act, 198'l ; and vide provisions of these Acts every air polluting industry/uniUoperation/process
is required to obtain consent to establish and consent to operate from the State Pollution
Control Board; and

WHEREAS, for the purpose of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for emission of environmental
pollutants from the industnes, operations or processes have been specified under the

Environment (Protection) Rules, 1986; and it is mandatory to every industry, operations or
processes to keep theiremission quality within the specified norms, all the time; and

WHEREAS, standards for stone crushing units are notified under the Environment (Protection)

Rules, 1986; and every stone crushing unit is required to skictly adhere to prescribed norms;
and

WHEREAS, the Hon'ble National Green Tribunal (NGT) in the matter of O.A. No. 39612022

titled as "Gopal Chandra Vanwassi Versus SDlrl Ramnagaron daled 27 .05.2022, rssued lnter
a/ra following directions:

2. The factual averments made in the application requte due verification and
immediate renedial action by the concerned authorities. Accordingly, we constitute a
Joint Commiftee of State PCB and Distict Magistrate, Nainilal, and direct the Joint
Commiftee to meet within four weeks, undelake slle vls,ls to all 16 Stone Crushers,
look into the grievances of the applicant and take remedial actbn by following due
process of law. The Sfate PCB will be the Nodal agency for coordination and
compliance. Factual and Action Taken Report may cover all relevant aspect$ including
siting criteria, compliance with consent conditions, installation and functioning of
pollution control neasures. Factual and Action Taken Report may be furnished within

two months by e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of lmage PDF.

WHEREAS, in compliance of order of the Hon'ble NGT, Joint Committee inspected the stone
crushing Units in questions on dated 21.06.2022 lo 22.06.2022 and observed following

deficiencies with respect to provisions of the Environment (Protection) Rules, 1986 as
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WHEREAS, M/S Pannu Stone Crusher, located at Vill. Shobanpur, Tehsil Ramnagar,
Diskict Nainital, Uttarakhand (herein after referred as "Unit") is a stone crushing industry
and categorized under orange category of industrial sector; and



amended and the Uttarakhand Stone Crusher, Screening Plant, Mobile Stone CrurniS1
Screening Plant, Pulverizer Plant, Hotmix Plant, Readymix Plant Anugya Nitti, 2021:

AND NOW THEREFORE, considering the observations of the Joint Committee, and in exercise

of the powers conferred under Section 31(A) of the Air (Prevention and Control of Pollution)

Act, 1981 as amended, with approval of the Competent Authority of the Board, notice is hereby

served to the Unil to Show Cause within 30 days of issue of this notice, so as why an

Environmental Compensation, in compliance of order of the Hon'ble NGT in the matter of OA

No, 593/2017 and subsequent decision taken and procedure adopted by the State Board in its

23rd Board Meeting held on 29.'11.2019, be not imposed against the occupie(s) of Unit and

closure order be issued under the provisions of the Air (Prevention and Control of Pollution)

Act, 1981 , as amended, and concerned authority be directed to discontinue power/water supply

of the Unit ?

s.P.
Mem

i, IFS

Secretary
copy to:

District Magistrate, Nainital for kind information please.

Regional Officer, UKPCB, Regional Office, Haldwani (Nainital) for information and

necessary action. Compliance verification report be fomarded to this office in due
course of time.
Consent file of M/S Pannu Stone Crusher, Vill. Shobanpur, Tehsil Ramnagar, District

olciw

olcr4:
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Nainital, Uttarakhand.
4, Guard File.

Mem retaryI c

1. The Unit has not obtained permission of groundwater abshaction from the Central

groundwater Board and daily water consumption log book is not maintained.

2. The Unit has not developed green belt as per provisions of the Uttarakhand Stone

Crusher Policy, 2021.

3, The Unit has not provided interlocking of manufacturing process and operation of air
pollution control systems.

4. The Unit has not provided appropriate stack hight of DG sets of 62.5 KVA,

5. Stocking of minor mineral was done beyond the height of wind braking wall.
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Uttarakhand Pollution Control Board
"Gauradevi Paryavaran Bhawan"

468, lT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
Web : www.ueppcb.uk.gov.in. E.mail : msukpcb@yahoo.com

HEAD OFFICE

Ref . : UKPCB/H0/Gen-l 83-569/202? l5- Date{l.08.2022

To,

M/s Badesha Stone Crusher,
Vill. Shobanpur, Tehsil Ramnagar,
Dishict Nainital (Uttarakhand)

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act. 198,l, as
amended.

WHEREAS, the Central Government has made the Air (Prevention and Control of Pollution) Act,
1981; and vide provisions of these Acts every air polluting industry/uniuoperation/process is

required to obtain consent to establish and consent to operate from the State Pollution Control
Board; and

WHEREAS, for the purpose of protecting and improving the quality of environment and preventing

and abating environmental pollution, the standards for emission of environmental pllutants from

the industries, operations or processes have been specified under the Environment (Protection)

Rules, 1986; and it is mandatory to every induslry, operations or processes to keep their emission
quality within the specilied norms, all the time; and

WHEREAS, M/S Badesha Stone Crusher, located at Vill. Jeevanandpur, Peerumadara, Tehsil
Ramnagar, District Nainital, Uttarakhand (herein after refened as "Unit") is a stone crushing
industry and categorized under orange category of industrial sector; and

WHEREAS, standards for stone crushing units are notified under the Environment (Protection)

Rules, 1986; and every stone crushing unit is required to strictly adhere to prescribed norms; and

WHEREAS, the Hon'ble National Green Tribunal (NGT) in the matter of 0,A. No. 396/2022 titled
as "Gopal Chandra Vanwassi Versus SDM Ramnagar on dated 27.05,2022, issued rnter aira

following directions:

2. The factual averments made in the application requke due verification and immediate
remedial action by the concerned aLihorities. Accordingly, we constitute a Joint Commiftee

of State PCB and District Magistrate, Nainital, and diect the Joint Committee to meet within

four weeks, undeftake site ylsrls lo a// 16 Stone Crushers, look into the grievances of the

applicant and take remedial action by following due process oflar lhe Slate PCB will be
lhe Nodal agency for coordination and compliance. Factual and Action Taken Repoft may
cover all relevant aspects including siling criteia, compliance with consent conditions,
installation and functioning of pollution control measures. Factual and Action Taken Report
may be furnished within two months by e-mail at judicial-ngt@gov.in preferably in the form

of searchable PDF/OCR Support PDF and not in the form of lmage PDF.

WHEREAS, in compliance of order of the Hon'ble NGT, Joint Committee inspected the stone
crushing Units in questions on dated 21.06.2022 to 2?.06.2022 and observed following
deficiencies with respect to provisions of the Environment (Protection) Rules, 1986 as amended
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AND NOW THEREFORE, considering the observations of the Jolnt Committee, and in exercise of

the powers conferred under Section 31(A) of the Air (Prevention and Control of Pollution) Act, 1981

as amended, with approval of the Competent Authority of the Board, notice is hereby served to the

Unit to Show Cause within 30 days of issue of this notice, so as why an Environmental

Compensation, in compliance of order of the Hon'ble NGT in the matter of OA No. 593/2017 and

subsequent decision taken and procedure adopted by the State Board in its 23rd Board Meeting

held on 29.11.2019, be not imposed against the occupie(s) of Unit and closure order be issued

under the provisions of the Air (Prevention and Control of Pollution) Act, 1981 , as amended, and

concerned authority be directed to discontinue power/water supply of the Unit ?

S.P. u IFS

Memb ecretary
c to:

District Magistrate, Nainital for kind information please

clc iDr
Regional Officer, UKPCB, Regional Office, Haldwani (Nainital) for information and

necessary action. Compliance verification report be fonruarded to this office in due course

of time.

Consent file of M/S Badesha Stone Crusher, Vill. Jeevanandpur, Peerumadara, Tehsil

Ramnagar, District Nainital, Uttarakhand.
4. Guard File.
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and the Uttarakhand Stone Crusher, Screening Plant, Mobile Stone Crusher, Screening

Plant, Pulverizer Plant, Hotmix Plant, Readymix Plant Anugya Nitti, 2021:

1. The Unit has not obtained permission of groundwater abskaclion from the Central
groundwater Board and daily water consumption log book is not maintained,

2. The Unit has not developed green belt as per provisions of the Uttarakhand Stone Crusher

Policy,2021 .

3, The Unit has not provided interlocking of manufacturing process and operation of air pollution

control systems.

4, The Unit has not provided appropriate stack hight of DG sets of 62.5 KVA.

5. Stocking of minor mineral was done beyond the height of wind braking wall.
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Uttarakhand Pollution Control Board

"Gauradevi Paryavaran Bhawan"
468, lT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)

Web : www.ueppcb.uk.gov.in. E-mail : msukpcb@yahoo.com

HEAD OFFICE

Ref. : UKPCB/HO/Gen-1 83-569/202? I $ Date*).08.2022
Speed Post

To,

M/s Guru Har Rai Stone Crusher,
Vill. Shobanpur, Tehsil Ramnagar,
District Nainital (Uttarakhand)

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act. 1981, as
amended.

WHEREAS, the Central Government has made the Air (Prevention and Control of Pollution) Act,
1981; and vide provisions of these Acts every air polluting industry/uniVoperation/process is

required to obtain consent to establish and consent to operate from the State Pollution Control
Board, and

WHEREAS, for the purpose of protecting and improving the quality of environment and preventing

and abating environmental pollution, the standards for emission of environmental pollutants from

the industries, operations or processes have been specified under the Environment (Protection)

Rules, 1986; and it is mandatory to every industry, operations or processes to keep their emission
quality within the specified norms, all the time; and

WHEREAS, M/S Guru Har Rai Stone Crusher, located at Vill. Sobanpur, Tehsil Ramnagar,
Dishict Nainital, Uftarakhand (herein after referred as "Unit") is a stone crushing industry and

categorized under orange category of industrial sector; and

WHEREAS, the Hon'ble National Green Tribunal (NGT) in the matterof O.A, No. 396/2022 titled

as "Gopal Chandra Vanwassi Versus SDM Ramnagar on daled 27.05.2022, issued lnter a/ra

following directions:

2. The factual averments made in the application require due verification and immediate
remedial action by the concerned atlhorities. Accordingly, we constitute a Joint Committee
of State PCB and Distict Magistrate , Nainital , and direct the Joint Comnittee to meet within

four weeks, undeiake slfe vlsrls to all 16 Stone Crushers, look into the grievances of the

applicant and take remedial action by following due process of /aw. The State PCB wiil be
the Nodal agency for coordination and compliance. Factual and Action Taken Repod may

cover all relevant aspects including siting citeia, compliance with consent conditions,
installation and functioning of pollution control measures. Factual and Action Taken Repoft
may be furnished within two months by e-mail at judicial-n$@gov.in preferably in the form

of searchable PDF/OCR Supporl PDF and not in the form of lmage PDF.

WHEREAS, in compliance of order of the Hon'ble NGT, Joint Committee inspected the stone
crushing Units in queslions on dated 21.06.2022 lo 22.06.2022 and observed following

deflciencies with respect to provisions of the Environment (Protection) Rules, 1986 as amended

o ( -PaOe 
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WHEREAS, standards for stone crushing units are notifled under the Environment (Protection)

Rules, 1986; and every stone crushing unit is required to slrictly adhere to prescribed norms; and
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and the Uttarakhand Stone Crusher, Screening Plant, Mobile Stone Crusher, Screening

Plant, Pulverizer Plant, Hotmix Plant, Readymix Plant Anugya Nitti, 2021:

1, The premises road was damaged.

2. The Unit has not obtained permission of groundwater abstraction from the Central
groundwater Board and daily water consumption log book is not maintained.

3. The Unit has not developed green belt as per provisions of the Uttarakhand Stone Crusher

Policy, 2021.

4. The Unit has not provided intedocking of manufacturing process and operation of air pollution

conlrol systems.

5. The Unit has not provided appropriate stack hight of DG sets of 360 and 82,5 KVA,

6. The Unit is in operation without valid Consolidated Consent & Authorization (CCA) of the

Board.
7. Stocking of minor mineral was done beyond the height of wind braking wall.

s.P.
Mem

,IFSu

copy
'1.

2.

to:
District Magistrate, Nainital for kind information please.
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Regional Officer, UKPCB, Regional Office, Haldwani (Nainital) for information and

necessary action. Compliance verification report be forwarded to this office in due course

of time.

Consent file of [#S Guru Har Rai Stone Crusher, Vill. Sobanpur, Tehsil Ramnagar, District

r
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AND NoW THEREFORE, considering the observations of the Joint Committee, and in exercise of

the powers conferred under Section 31(A)ofthe Air (Prevention and Controlof Pollution)Act, 1981

as amended, with approval of the Competent Authority of the Board, notice is hereby served to the

Unit to Show Cause within 30 days of issue of this notice, so as why an Environmental

Compensation, in compliance of order of the Hon'ble NGT in the mafler of OA No. 593/20'17 and

subsequent decision taken and procedure adopted by the State Board in its 23rd Board Meeting

held on 29,1 1 .2019, be not imposed against the occupie(s) of Unit and closure order be issued

under the provisions of the Air (Prevention and Control of Pollution) Act, 198'1 , as amended, and

concerned authority be directed to discontinue power/water supply of the Unit ?

Nainital, Uttarakhand.

4. Guard File.
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Uttarakhand Pollution Control Board
"Gauradevi Paryavaran Bhawan"

468, lT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
Web : www,ueppcb.uk.gov.in. E-mail : msukpcb@yahoo.com

evD\P
Ref. : UKPCB/HO/Gen-1 83-569/2022 13 Date:\1.08.2022

Soeed Post
To,

M/s Mahabali Stone Crusher Pvt. Ltd.,
Ramnagar, Tehsil Ramnagar,
District Nainital (Uttarakhand)

Directions under Section 3'l(A) of Air (Prevention and Control of Pollution) Act. 1981, as
amended.

WHEREAS, the Central Government has made the Air (Prevention and Control of Pollution) Act,

1981; and vide provisions of these Acts every air polluting industry/uniUoperation/process is

required to oblain consent to establish and consent to operate from the State Pollution Control
Board; and

WHEREAS, for the purpose of prolecting and improving the quality of environment and preventing

and abating environmental pollution, the slandards for emission of environmental pollutants from

the industries, operations or processes have been specified under the Environment (Protection)

Rules, 1986; and rt is mandatory to every industry, operations or processes to keep their emission
quality within the specified norms, all the time; and

WHEREAS, M/S Mahabali Stone Crusher Pvt. Ltd., located al Ramanagar, Tehsil Ramnagar,
District Nainital, Uttarakhand (herein afler referred as "Unit") is a stone crushing industry and

categorized under orange category of industrial sector; and

WHEREAS, standards for stone crushing units are notified under the Environment (Protection)

Rules, 1986; and every stone crushing unit is required to strictly adhere to prescribed norms; and

WHEREAS, the Hon'ble National Green Tribunal (NGT) in the matter of 0,A. No. 396/2022 titled

as "Gopal Chandra Vanwassi Versus SDM Ramnagar on dated 27.05.2022, issued lnfer a/la

following directions:

2, The factual averments made in the application require due verification and immediate

remedial action by the concemed authorities. Accordingly, we constitule a Joint Committee

of State PCB and District Magistrate, Nainital, and direct the Joint Committee to meet within

four weeks, undelake site vr'sls to a// 16 Stone Crushers, look into the grievances of the

applicant and take remedial action by following due process of /aw. The State PCB will be

the Nodal agency for coordination and compliance, Factual and Action Taken Repoft may

cover all relevant aspects including siting citeria, compliance with consent conditions,
installation and functioning of pollution control measures. Factual and Action Taken Repoft
may be furnished within two months by e-mail at judiciaLngt@gov.in preferably in the form

of searchable PDF/OCR Supporl PDF and not in the form of lmage PDF.

WHEREAS, in compliance of order of the Hon'ble NGT, Joint Committee inspected the stone

crushing Units in questions on dated 21,06,2022 lo 22.06.2022 and observed following

deficiencies with respect to provisions of the Environment (Protection) Rules, 1986 as amended

Ofl2P"o"rotz



23e
and the Uttarakhand Stone Crusher, Screening Plant, Mobile Stone Crusher, Screening
Plant, Pulverizer Plant, Hotmix Plant, Readymix Plant Anugya Nitti, 2021:

1. The Unit has not obtained permission of groundwater abstraction from the Central
groundwater Board and daily water consumption log book is not maintained.

2. The Unit has not provided pucca settling tanks for reuse of washing water.

3. The Unit has not developed green belt as per provisions of the Uttarakhand Stone Crusher

Policy,2021.
4, The Unit has not provided interlocking of manufacturing process and operation of air pollution

control systems.

5. Stocking of minor mineral was done beyond the height of wind braking wall.

6. The Unit has not provided wind braking wall as per provisions of the Uttarakhand Stone

Crusher Policy, 2021.

7. The Unit is in operation without valid Consolidated Consent & Authorization (CCA) of the

Board.

AND N0W THEREFORE, considering the observations of the Joint Committee, and in exercise of
the powers conferred under Section 31(A) of the Air (Prevention and Controlof Pollution)Act, 198l
as amended, with approval of the Competent Authority of the Board, notice is hereby served to the
Unit to Show Cause within 30 days of issue of this notice, so as why an Environmental
Compensation, in compliance of order of the Hon'ble NGT in the matter of 0A No, 593/2017 and

subsequent decision taken and procedure adopted by the State Board in its 23rd Board Meeting
held on 29.11.20'19, be not imposed against the occupie(s) of Unit and closure order be issued

under the provisions of the Air (Prevention and Control of Pollution) Act, 1981, as amended, and
concerned authority be directed to discontinue power/water supply of the Unit ?

S.P. ubu tFs

Membe ecretary
Copy to: 6lcEDistrict lVagistrate, Nainital for kind information please

Regional Officer, UKPCB, Regional Office, Haldwani (Nainital) for information and
necessary action. Compliance verificalion report be forwarded to this office in due course
of time.

Consent file of M/S Mahabali Stone Crusher Pvt. Ltd., Ramnagar, Tehsil Ramnagar, District

1

2

3
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Nainital, Uttarakhand.
4. Guard File.
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Uttarakhand Pollution Control Board
"Gauradevi Paryavaran Bhawan"

468, lT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
Web : www.ueppcb.uk.gov.in. E-mail : msukpcb@yahoo.com

HEAD OFFICE

Ref. : UKPCB/HO/Gen-1 83-569/202? | t Date:$.08.2022
Speed Post

To,

M/s New Ramnagar Stone Crusher,
Ramnagar, Tehsil Ramnagar,
District Nainital (Uft arakhand)

Directions under Section 3'l(A) of Air (Prevention and Control of Pollution) Act - 1981, as

amended.

WHEREAS, the Central Government has made the Air (Prevention and Control of Pollution) Act,

1981; and vide provisions of these Acts every air polluting industry/uniUoperation/process ts

required to obtain consent to establish and consent to operate from the State Pollution Control

Boardi and

WHEREAS, M/S New Ramnagar Stone Crusher, located at Ramanagar, Tehsil Ramnagar,

Dishict Nainital, Uttarakhand (herein after refened as "Unit") is a stone crushing industry and

categorized under orange category of industrial sector; and

WHEREAS, standards for stone crushing units are notilied under the Environment (Protection)

Rules, 1986; and every stone crushing unit is required to strictly adhere to prescribed norms; and

WHEREAS, the Hon'ble National Green Tribunal (NGT) in the matter of 0.A. No. 396/2022 titled

as "Gopal Chandra Vanwassi Versus SDM Ramnagar on dated 27 .05.2022, issued inler a/t,a

following directions;

2. The factual averments made in the application require due verification and immediate

remedial action by the concerned authorities. Accordingly, we constitute a Joint Committee

of State PCB and District Magistrate, Nainital, and direct the Joint Committee to meet within

four weeks, undeftake site vislts lo a// 16 Slone Crushers, look into the gievances of the

applicant and take remedial action by following due process of /au The State PCB will be

the Nodal agency for coordination and compliance. Factual and Action Taken Repoft may

cover all relevant aspects including siting citeia, conpliance with consent conditions,

installation and functioning of pollution control measures. Faclual and Action Taken Repod

may be furnished within two nonths by e-mail at judicial-ngt@gov.in preferably in the form

of searchable PDF/OCR Supporl PDF and not in the form of lmage PDF.

WHEREAS, in compliance of order of the Hon'ble NGT, Joint Committee inspected the stone

crushing Units in questions on dated 21.06.2022 lo 22,06.2022 and observed following

deflciencies with respect to provisions of the Environment (Protection) Rules, 19BO as amended

olc Page I ol 2

WHEREAS, for the purpose of prolecting and improving the quality of environment and preventing

and abating environmental pollution, the standards for emlssion of environmental pollutants from

the industries, operations or processes have been specifled under the Environment (Protection)

Rules, 1986; and it is mandatory to every industry, operations or processes to keep their emission

quality within the specified norms, all the time; and
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and the Uttarakhand Stone Crusher, Screening Plant, Mobile Stone Crusher, Screening
Plant, Pulverizer Plant, Hotmix Plant, Readymix Plant Anugya Nitti, 2021:

1. The Unit has not obtained permission of groundwater abstraction from the Cenhal
groundwater Board and daily water consumption log book is not maintained.

2. The Unit has not developed green belt as per provisions of the Uttarakhand Stone Crusher
Policy, 2021 .

3. The Unit has not provided wind braking wall as per provisions of the Uttarakhand Stone

Crusher Policy, 2021.
4. The Unit has not provided interlocking of manufacturing process and operation of air pollution

control systems.

5. The Unit has not provided appropriate stack hight of DG sets of 500 KVA.

6. Stocking of minor mineral was done beyond the height of wind braking wall.

AND NOW THEREFORE, considering the observations of the Joint Committee, and in exercise of
the powem conferred under Section 31(A)ofthe Air (Prevention and Control of Pollution)Act, 1981

as amended, with approval of the Competent Authority of the Board, notice is hereby served to the
Unit to Show Cause within 30 days of issue of this notice, so as why an Environmental
Compensation, in compliance of order of the Hon'ble NGT in the matter of OA No. 593/2017 and
subsequent decision taken and procedure adopted by the State Board in its 23rd Board Meeting
held on 29,11.20'19, be not imposed against the occupie(s) of Unit and closure order be issued
under the provisions of the Air (Prevention and Control of Pollution) Act, 1981 , as amended, and
concerned authority be directed to discontinue power/water supply of the Unit ?

S.P. Su i, rFs

Mem Secretary
c to:

District lMagistrate, Nainital for kind information please

Regional Officer, UKPCB, Regional Office, Haldwani (Nainital) for information and
necessary action. Compliance verification report be fonrrrarded to this office in due course
of time.

Consent file of tt#S New Ramnagar Stone Crusher, Ramnagar, Tehsil Ramnagar, District
Nainital, Uttarakhand

4. Guard File.

Mem
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Uttarakhand Pollution Control Board
"Gauradevi Paryavaran Bhawan"

468, lT Park, Sahastradhara Road, Dehra Dun (Uttarakhand)
Web : www.ueppcb.uk.gov.in. E-mail : msukpcb@yahoo.com

HEAD OFFICE

Ref .: UKPCB/HO/Gen-1 83-569/202?\r- DateRJ.08.2022
Speed Post

To,

M/s A. B. Construction,
Vill. Udaypuri Bandobasti, Tehsil Ramnagar,
Dishict Nainital (Uttarakhand)

Directions under Section 31(A) of Air (Prevention and Control of Pollution) Act - 1981, as

amended.

WHEREAS, for the purpose of protecting and improving the quality of environment and preventing

and abating environmental pollution, the standards for emission of environmental pollutants from

the industries, operations or processes have been specified under the Environment (Protection)

Rules, 1986; and it is mandatory to every industry, operations or processes to keep their emission
quality within the specified norms, all the time; and

WHEREAS, M/S A. B. Construction located at Udaypuri Bandobasti, Tehsil Ramnagar,
District Nainital, Uttarakhand (herein after referred as "Unit'') is a stone crushing/screening
industry and categorized under orange category of industrial sector; and

WHEREAS, standards for stone crushing units are notilied under the Environment (Protection)

Rules, 1986; and every stone crushing unit is required to strictly adhere to prescribed norms; and

WHEREAS, the Hon'ble National Green Tribunal (NGT) in the matter of O.A. No. 396/2022 titled

as "Gopal Chandra Vanwassi Versus SDM Ramnagar on dated 27.05.2022, issued lnter a/ra

following directions:

2. The factual averments made in the application require due verification and immediate

remedial action by the concerned authorities. Accordingly, we constitute a Joint Commtftee

of State PCB and District Magistrate, Nainital, and diectthe Joint Committee to meetwithin
four weeks, undeiake slte visds to all 16 Stone Crushers, look into the grievances of the

applicant and take remedial action by following due process of /aw. The State PCB will be

the Nodal agency for coordination and compliance. Factual and Action Taken Repoi may

cover all relevant aspects including siting citeia, compliance with consent condilions,
installation and functioning of pollution control neasures. Factual and Action Taken Repoi
may be furnished within two months by e-mail al judicial-ngt@gov.in preferably in the form

of searchable PDF/OCR Suppon PDF and not in the form of lmage PDF.

WHEREAS, in compliance of order of the Hon'ble NGT, Joint Committee inspected the stone

crushing Units in questions on dated 21.06.2022 to 22.06,2022 and observed following

deflciencies with respect to provisions of lhe Environment (Protection) Rules, 1986 as amended

fl{2n"'o"

WHEREAS, the Central Government has made the Air (Prevention and Control of Pollution) Act,

1981; and vide provisions of these Acts every air polluting industry/uniUoperation/process is

required to obtain consent to establish and consent to operate from the State Pollution Control

Board; and



2+{
and the Uttarakhand Stone Crusher, Screening Plant, Mobile Stone Crusher, Screening

Plant, Pulverizer PIant, Hotmix Plant, Readymix Plant Anugya Nitti, 2021:

1. The Unit has not obtained permission of groundwater abstraction from the Central
groundwater Board and daily water consumption log book is not maintained.

2. The Unit has not provided wind braking wall as per provisions of the Uttarakhand Stone
Crusher Policy, 2021.

3. The Unit has not provided pucca settling tanks for reuse of washing water.

4. The Unit has not developed green belt as per provisions of the Uttarakhand Stone Crusher
Policy, 2021 .

5. The Unit has not provided ducting and scrubbing system for interlocking control of air pollution

6. The Unit has not provided interlocking of manufacturing process and operation of air pollution

control systems,

7. Stocking of minor mineral was done beyond the height of wind braking wall.

8. The Unit has not provided appropriate stack hight of DG sets of 250 KVA.

AND NOW THEREF0RE, considering the observations of the Joint Committee, and in exercise of
the powers conferred under Section 31(A) of the Air (Prevention and Control of Pollution) Act, 1981

as amended, with approval of the Competent Authority of the Board, notice is hereby served to the
Unit to Show Cause within 30 days of issue of this notice, so as why an Environmental
Compensation, in compliance of order of the Hon'ble NGT in the matter of 0A No. 593/2017 and
subsequent decision taken and procedure adopted by the State Board in its 23rd Board Meeting
held on 29.11.20'19, be not imposed against the occupie(s) of Unit and closure order be issued
under the provisions oi the Air (Prevention and Conkol of Pollution) Act, 198'1 , as amended, and
concerned authority be directed to discontinue power/water supply of the Unit ?

S.P.

Mem

ub ,IFS

ry
copy to:

District Magistrate, Nainital for kind information please.
61G TDI

Mem

1

2

3

Regional Officer, UKPCB, Regional Office, Haldwani (Nainital) for information and
necessary action. Compliance verilication reporl be fonrarded to this office in due course
of time,

Consent file of M/S A. B. Construction, Vill. Udaypuri Bandobasti, Tehsil Ramnagar, District
Nainital, Uttarakhand.

4. Guard File.
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